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185 of tha Navy Act, 1957.
[Placed in Library. See No.
LT~10120/76].

(2) to lay on the Table—

(i) A copy each of the follow-
ing Notifications (Hindi ang
English versions) under
section 185 of the Navy Act,
19571 =

(a) The Navy Leave (First
Amendment) Regulations,
1976, published in Notifi-
cation No. SRO. 20 in
Gazette of India dated the
21st February, 1976,

(b) The Naval Ceremonial,
Conditions of Service and
Miscellaneous (Amend-
ment) Regulations, 1976
published in Notification
No S.R.O. 32 in Gazette
of India dated the 2ist
February, 1976.

"Placed in Labrary See
No. LT-10395/76.1

(3) A copy each of the following

reports (Hindi and English
versions) under sub-section
(1) of section 619A of the
Companies Act, 1956: —

(a) Annual Report of the Bha-
rat Dynamics Limited, Hy-
derabad, for the year 1974-
75 along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

(b) Annual Report of the Gar-
den Reach Workshops Limi-
ted, Calcutta, for the year
1074-75 along with the Au-
dited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon

(¢} Annual Report of the Bha-
rat Electronics , Limited,
Bangalore, for the ycar
1974-75 along with the
Auditegd Accounts and the
comments of the Comptrol-
ler anad . Auditor General
thereon.
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(d) Annual Report of the Bha-
rat Earth Movers Limited,
Bangalore, for the year
1974-75 along with the Au-
diteq Accounts and the com-
ments of the Comptrolle:
and Auditor General there-
on

{Placed in Library. See No. LT~
10396/76.]

BEas CoNsTRUCTION Boamp RurEs, 1076

Fuf swvea | Iv-shit (sto fagware
wort) - & damw geizr  wiafs,
1966 ¥ gTT1 97 ¥ wTw (3) ®
weia sw fenw A Frw, 1976
(fer mar wdslr &wpeor) A TH
sfa @qr v 9T T@ar § W feiw
21 wadi, 1976 & wrew & T
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s=.firr g0 @

[Placed n Library.
10387/76]

See No. LT-

1202 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : sir, 1
have to report the following messages
received from the Secretary-General
of Rajya Sabha:—

(1) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclose a
copy of the Contempt of
Courts (Amendment) Bill,
1976, which has been passed
by the Rajya Sabha at its
sitting beld on the 8th March,
1976."

(i) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure amd conduct of
Business:in the aRjyw Sabha,
I am directed to enclose a
copy of the Maternity Berefit
(Amendment) BilL, 1976,
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[Becretary-General)

which has bean passed by the
Rajya Sabha at its mtling
held on the 8th March, 1976.”

—

BILLS AS PASSED BY RAJYA
SABHA

SBCRETARY-GENERAL: 8ir, I lay
on the Table of the House the follow-
ing Bills, as passed by Rajya Sabha.—

(1) The Contempt of Courls
{Amendment) Bill 197¢.

(2) The Maternity Benefit
(Amendment) Bill. 1976.

ANNOUNCEMNTE RE PANEL OF
CHAIRMEN

MR SPEAKER, I have to inform
the House that consequent upom Shn
H K. L Bhagat having been appoint-
ed &8 8 Mumnister, ] have nominated
Shri P. Parthasarthy on the Panel of
+Chairmen in his place.

12,03 hrs.

ELECTION TO COMMITTEE

CoOMMITTEE ON THE WELFARE OF
ScREDULED CASTES AND SCHEDULED
Trises

SHRI D. BASUMATARI (Kokru-
jhar);: 1 beg to move:

“That the members of this House
do proceed to elect in the manner
yequired by sub-rule (1) of Rule
3318 of the Rules of Procedure and
Conduct of Business in Lok Sabba,
twenly members from among ibem-

Scheduled Castes and Scheduled
Tribes Tor the term befinning on the
1st April, 1976

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub.rule (1) of Rule
331B of the Rules of Procedure and
Conduct of Business in Lok Sabhs,
twenly members from among them-
selves to servg ag members of the
Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes for the term beginning on the
1st Apnl, 1976 ™

The Motion was adopted.

SHRI D. BASUMATARI. 1 beg to

move.

“That thig House do recommend
to Rajya Sabha that Rajya Sabha
dp agree to nomunate ten members
from Rajya Sabha to associate with
the Commitiee on the Welfare of
Scheduled Castes and Scheduled
Tribes of the House for the term
beginning on the 1st April, 1876, and
do communicate to this House the
names of the members so nominated
by Rajya Sabha.”

MR SPEAKER The question is:

“That thug House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate ten members
from Rajys Sabha to associate wlih
the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes of the House for the teim
beginning on the ist April, 1976, and
do communicate to this House the
namas of the members so nominated
by Rajya Sabha.”

The motion, was adopled.



